Q. A. NO, 1757/94

5.7.95. Hon'ble Mr. Justice B. C. Saksena, ViC.
‘ Hontble Mr. S. Das Gupta, A.M.

The counter-affidavit by the respondents
have already been filed. The applicant is
granted 2 weeks'! further time for filing
re joinder=-affidavit. List the O.A. for hearing
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